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Recognition of Cinema a cultural art 

1462. SHRI UTIAMRAO PATIL: Will 
the Mini ter of INFORMATiON -\ND 
BROADCASTING be plea d to state: 

(a) whether it is a fact that a eminar 
on s+~ruggle for new Indian cinema or-
ganised at the Ninth International Film 
Festival of India in New Delhi urged 
Government to recognise cinema a a 
cultural art; and 

(b)' if 0, the details of the suggestion 
and I ~he policy of overnment in tbis 
regard? 

TH DEPUTY MINISTER IN HE 
MINiSTRY OF IN ORMATION AND 
BROADCASTING AND IN TH 
D PARTMENT OF PARLIAMEN-
TARY AF AIRS (SHRI MALLTKAR-
JUN): (a) Yes, Sir. 

(b) A formal report ha not yet been 
ubmitted to Government. 

Welfare schemes for Beedi workers 
. 

1463. SHRT K. A . RAJAN: 
Mini ter of LABOUR AND 
LIT ATION be plea ed to state: 

wnl the 
REHABI-

(a) whether Government have a pro-
'posal under considerat'ion to undertake a 
national urvey to identify the beedi wor-

er and ascertain their total number to 
help facilitie the planning of welfare 
:5cheme for tbem; and 

(b) if SO the details? , 
THE MINIST'ER OF STATE IN THE 

MINISTRY OF LABOUR AND RE-
BIUTAll0N (SHRJ DHARMAVIR): 

.(a) Ye, Sir. 

'(b) Necessary de"ails a,re being sorted 
,out. 

T elWghat and Koel Karo.Hydro.Electric 
Project 

1464. SHRI RAM SWARUP RAM: 
Will the Minister of ENERGY be pleased 
,to ·tate: 

(a) what i the progress made so far 
,regarding the Tenugbat and Koel Karo-
Hydro-electric Projeo' in Bihar; and 

(b) when the proje t i, expected to be 
commi ioned and what will be it g ne-
rating capacity? 

TH MINISTER OF STATE IN HE 
MINISTRY 0 N RGY (SHRI 
' HANDRA SHEKHAR SINGH) : (a) 
Som~! infra-structure f'acilitie . have been 
creal ed for Koel Ku ro HE Project. For 

enllgha': Thermal Power Project work 
for rai ing certain infra- tructure fa ilities 
ha. been taken in hand. 

(b) Koel Karo H Project i s heduled 
to be completed in a period f Yl.-:ars 
from the tart of a tive comtru tion. 

The ':wo unit of Tenughat. Thermal 
Power Project were originally ~chedtl led 

to be commis ioned In June 1985 and , 
June, 1986 respectively. However, the 
commi sioning dates f the Project would 
have to be fe-scheduled on e the land has 
been acquired and the effective imple-
mentation of the Projec: is 'tarted. The 
ge nerating capacities of Koel Karo HE 
Project and Tenughat Thermal Power Pro-
ject are 710 MW and 420 MW re pcc-
tively. 

Approval of appoi~tments of managing 
Directors 011 remuneration exceediuc 

Rs. 5000 

1465. SHRI R. PRABHU : Wi ll the 
Minis:er of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to tate : 

(a) whether it is a fact that G()V~
ment approval has not been comlll'\lni-
cated in re pect of appointment of Mana!;-
ing Direo~or, who have applied for re-
muneration in exce~ of Rs. 5000; 

(b) if SO. the total number of .ases 
which were pending on thi ' accollnt as on 
1"t January, 1983; 

(c) whether the company Law B~lrd 
ha en ured that pending the approval of 
the remuneration, the Managing w,hole 
t. ime Director have not drawn remuner;l-
tion and perquisites in excc ' of R . ;000; 
and 

(d) if not what pecific tep ' Govcrn-, 
ment propo e to take in thi regard and 
ho,w long tbis uncertinty will continue? 
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TH D pUTY MIN lSTER IN THE 
MINJS RY OF LAW, JUSTICE AND 
COMPA Y AF AIR (HRT GHULAM 
NAB( AZAD): (a) In term of the 
managerial remuneration guidelines is ued 
in November, 1978, the alary ceiling for 
the Managing Directors and Whole-time 
Directors of public limited companie and 
private limited companie which are ubsL 
diaries of public limited companies is 
Rs. 5,000 per month. The aid guidelines 
were truck down by the Delhi High Court 
in AuguS'~, 1980. Thereupon the Central 
Government preferred an appeal to the 
Supreme Court which while taying the 
Delhi High Court's judgment, directed 
that the Government 'hould not fix ·~be 

remuneration where the companie ' do not 
wish the remuneratIon to be decided on 
the ba-.i.., of the guideline. Con, cqu~nt 
on ,:hc Supreme ourt's directive, the 
companic.., making reque 'ts tor appoint-
ment o[ Managing Director~ /whole-time 

Director!) are required to ignify con. ent 
to the fixation of managerial remunera-
tion under the aid guidelines.Where con-
sent i given remunera,:ion i decided in , 
terms of the guideline. Where uch con-
sent j , refu ed, the proposal are kept 
pending till he final deci ion o[ the Sup-
reme Court is available. 

(b) The total number of cases pending 
for want of consent I~O the guideline as 
on Lt January, 1983. was 197. 

(c ) Under the extent provisions of the 
Companie Act, remuneration payable to 
the Managing and Whole-time Directors 
has to be with the approval of the Cen-
tral Government. Notwith tanding the 
rea on for the pendency of the proposal 
of the company if the Managing Direc-, 
tor !Whole-time Director draw remune-
ration in exee s of the pre cribed Gov-

ernment ceilings, it i at their own ri k 
and re ponsibility and In that event a , 
and when the level of remuneration i 
finally approved, under e competent 
order. they may have I~ O refund the 
amount of remuneration, if any, drawn in 
exee of the approved amount. 

(d) stated in the answer to part (a) 
of the question, the matt~er i pending be· 
fore the Suprem Court. It i not pas ible 
for Government to say a to when tbc 
decision of the Court would be available. 
The uncertainty i only with reference to 
a few cases (197 as on 1-1-1983) in the 
context of 9,500 public limited companie 
to which the regularatory provision of 
managerial remuneration apply under the 

ompanie A t. 
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